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SLP(C) No. 11293-11294 OF 2001

| TEM No. 205 Court No. 8 SECTI ON Xl
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No.11293-11294/2001

(From the judgenent and order dated 2.9.99 & 12/01/2001 i n CMAP
35983/ 99 of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

STATE OF U.P. & ORS. Petitioner (s)
VERSUS

MANI SHA DW VEDI & ANR. Respondent (s)

(Wth prayer for interimrelief)

( Wth Appln(s). for exenption fromfiling OT.

( Wth I As 4&5 for revocation of Court’s Order dt.10.7.2001)
( For Final Disposal )

Date : 31/08/ 2001 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE SYED SHAH MOHAMVED QUADRI
HON BLE MR JUSTICE S. N. PHUKAN

For Petitioner (s) M . Avadh Behari Rohatgi, Sr. Adv.
M. Ashok K. Srivastava, Adv.
M

. Prakash K. Si ngh, Adv.

For Respondent (s) Dr. AM Si nghvi, Sr. Adv.
Ms Mani k Kar anj awal a, Adv.
M s RN Kar anj awal a, Nandi ni Gor e,
Ankur Chaw a, Hri shi kesh bar uah, Advs.

UPON hearing counsel the Court nmade the foll ow ng

ORDER
........ L e J
SP2
Interlocutory applications are allowed and the
special leave petitions are dismssed in ternms of the
si gned order.
. SP1
[ Naresh Kumar] [ Kanwal Si ngh]
Court Master Court Master
[ Reportabl e signed order is placed on the file.]
. PA

I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON



SPECI AL LEAVE PETI TIONS (C) NOS. 11293-11294 CF 2001

State of U P. and Os. .. Petitioner (s)
Ver sus
Mani sha Dwi vedi and Anr. .. Respondent (s)

(Wth A Nos. 4 and 5 of 2001)

ORDER

The special |eave petitions are filed against the order of the

Hi gh Court dated 2.9.1999 and 12.1.2001 ( in fact it is found to be
12.1.2000). Notice was issued on the special |eave petitions on
10.7.2001. The respondents filed I As. for revoking the notice on the

al l egation that correct facts were not brought to the notice of the
Court.

Heard the | earned counsel for the parties.

We are not inclined to consider these special |eave petitions on

merits for two reasons: first, notice was ordered on the basis, gathered
fromthe docunents filed in the special |eave petitions, that the

i mpugned order was passed on 12.1.2001; if that were to be correct
there was no delay in filing the special |eave petitions and
was accordingly so observed. Now, it turns out that the inpugned
order was passed on 12.1.2000 and not on 12.1.2001 and on the

material on record we are satisfied that it is not a case of
typographi cal error. Thus, there is a delay of nore than a year which
remai ns unexpl ai ned and, therefore, the special |eave petitions cannot
be entertained. Secondly, the inpugned order is only an interlocutory
order and the Wit Petition is still pending. This Court will not
normal |y exercise its jurisdiction under Article 136 of the Constitution
in respect of an interlocutory order except in special circunstances to
prevent manifest injustice or abuse of the process of the Court. W do
not find any special circunstances warranting our interference in this
case.

Interlocutory applications are allowed and the special |eave

petitions are dism ssed accordingly.

................................................................. J.

( SYED SHAH MOHAMVED QUADR! )

................................................................. J.
(S.N. PHUKAN)

New Del hi ,

August 31, 2001
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